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ORDER DATED: 09.03.2006

Applicant, who 1s continuing as a Goods
Guard at Paradeep, has been granted promotion as 51
Goods Guard under Annexure-A/4 dated 09.02.2006. In
the said promotion order, he has been asked to jom the
promotional post at Palasa. Being aggrieved by his posting
at Palasa, the Af)pij_cami has filed a representation to the St.
Divisional Operations Manager of Khurda Road Railway

Division of East Coast Railways under Annexure-A/5

dated 26.02.2006.

2. Heard Mr. B. Dash, Ld. Counsel appearing &4

<

for the Applicant and Mr. R.C Rath, Ld. Standing Counsel
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for the Railways; on whom a copy of this O.A. filed" under

Section 19 of the Admimstrative Tribunals Act, 1985 has

already been served and perused the materials placed on

record. It appears, the Applicant has got more genuine

difficulties at his family. His children are prosecuting
studies at Cuttack and his old ailing parents are there with
him. In the said premises, his transfer to outside Orissa
may put him in difficulties. The Ld. Counsel for the
Applicant has pointed out, in course of hearing, that post of
Sr. Goods Guards are available vacant at Paradeep and also
at Cuttack and Khurda Road. Who will be posted where in
a Government service is subject to exclusive discretion of
the competent. authorities. Since the Applicant has
represented - to tﬁe authorities ventilating his grievances;
this O.A. is hereby disposed of with direction to the
Respondents to look to the grievances of the Applicant and

grant him necessary relief by end of March, 2006.

3. With the aforesaid observation and
direction, this O.A. stands disposed of at admission stage.

Until a decision is taken on the representation, the

Applicemt need be allowed to continue at Paradeep.
/ .

-

4. Send copies’ of this -order to the
Respondenis, along with copies of " the' - Onginal
Application, at the cost of the Applicant.:Mr. Dash, Ld.
Counsel appearing for the Applicant undertakes to deposit
the required postages for issuance of copies to Respondent
Nos. 1 and 5 and by one set of ‘Spééial Messenger’ to

Respondent Nos. 2,3 and 4 for immediate transmission of
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